CAT/INZ
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

0.A. No. 125 1587

DATE OF DECISION ___3/12/1990

Sshri Manharlal & Ors.

__ Petitioner

o . M M ke les v ., y
Shri Betlalhakkar Advocste for the Petitioner(s)

Unicn of India & Anr, Reepondem

S jr_ BeKel "“sl" % e

Shri B.heKyada ——  Advocate for the Responaci(s)
4:0&52"& :‘%E H
The Hon’ble Mr. PeHeTrivedi : Vice Chairman
The Hon’ble Mr JeFPeSharma : Judicial Member

1. Whether Reporters of iocal papers may be allowed to see the Judgement?
2. To be referred to the Reporter or not?
3. Whether their Lordships wish to see the fair copy of the Judgemeni?

4. Whether it needs to be circulated to other Benches of the Tribunal?
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Shri Manharlal,

Haxi.I
R.S.Yadav

KeFP eSharma
Chhotalal 2.
Trilokchandra H.
KelNeTiwari

8. oiiijangl B.

9., Phoolchand K
10.Kaptansnah
1l.Bangalidas R
12.Poonalal D.

13 .Ramswaroop D.
14,Jai Prakash B
15.vithaldas K

16 .Ramchal P.
17.Upendra R.Patel
18.kRanchhod H.Patel
19.Pyaresingh B.
20 .,Khemsingh M.

21 Ahmedkhan T.

22 Rajkumarsingh
23.Indrasingh B.
24 .Bachuibhai B.

28 .Famkhilawan K.
26 ,Sunderlal L.

SOV W
.

Address of all:s

c/o.Vithaldas K.

Quarter No.724/A

New Railway Colony,

Sabarmati,

aAahmedabad : applicants

versus

1. Union o©if India
Throughs
The General Manager,
wWestern Railway,
Churchgate, Bombay=-20.

2. The Divisional Railway
Manager, Western kailwayy
Kothi Compound,
Rajkot. : Respondents.

Vice Chairman

Hon'ble Mre. J.Fe.Sharma

(1]

|
!
Coram : Hon'ble Mr. PeHeTrivedi
Judicial Member

\)otto 125/87
SRR pate: 3/12/90

Per: Hon'ble Mr. P.He Trivedi

Vice Chairman

Neither the petitioners nor their advocate present, |
Learned advocate for the respondents states that althouch no
reply has been filed the petiticners have been already promoted

as Fireman 'aA'. The petitioners have also not joined as
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respondents, the persons who are promoted by order dated
8.5.1986. In view of the statement of the learned advocate

for the respondents that the pctitioners are promoted and the

. Qe .
relief which they claimedrin terms given by—edrection of the

Deibunal, no further dirgctions are required, §or setting aside

> Fetaly

the order at Annexure 'B': has not been given because of not

Q
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joining the parites as respondents. In view of the promotion
of the petitione.s no further relief is required now to pursue.

The case is accordingly disposed of,

Pres v

(J.F «Sharma) (PeHeT rivedi)
Judicial Member Vice Chaijirman

dedeDs




